
[23rd August, 1974.1 I 
An Act further to amend the Cinematograph Act, 1952. 

BE it enacted by Parliament in the Twenty-fifth Year of the Republia 
~f India as follows: - 

1. (1) This Act may be called the Cinematograph (Amendment) Act, Shert title 
WT4, and 

cohmence- 
ment. 

(2) I t  shall come into force on such date as the Central Government 
may, by notification in the Offiela1 Gazette, appoint. 

37 of 1952. 2. I n  the Cinematograph Act, 1952 (hereinafter referred to as the Amend- 
principal Act), in section 2,- ment 

mf sec- 
tion 8. 

(.a) aaf.ter clause ( a ) ,  the following clause shall be inserted, , 
namely: - 

' @a) "Appellqte Tribunal" means an AppeNate Tribunal 
constituted under sub-section (2) of section 5D;'; 

(b) &ter clause (d), the following clauses shall be inserted, 

' (da) "Examining Committee", in relation'to a film, means 
the Examining Committee constituted by special order under 
section 3B for that film or, as the case may be, the Examining 
Committee constituted under that section by general order for 
films of the class to which such film belongs; 

(db) "export" means taking out of India to a place outside 
India;'; 

I (c) clause (dd) shall be re-lettered as clause (dc); 

(dl after dause (n, the following clause shall he inserted. 
. ~amely: -  I ). 
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'(g) "Revising, Committee", in relation to a film, means the 
Revising Committee constituted by special order under section ' 
3B for that film or, as the case may be, the Revising Committee 
constituted under that section bylgeneral order for films of the 
class to which skch film belongs.'. 

3. In section 3 of the principal Act,- 

(a) in sub-section (I),- 

(i) for the words "not more than nine other members", the 
words "five other whole-time mem6ers and six honorary mem- 

! 
i 

. . . , . . . . . 

j < r">! 3 ; 

> '  : ,. .,.<:; 
, , I:.. . 

Insertion' 
of new. 
sections 
3A and 3B. 

Assessors 
and 
Regional 
Officers. 

I 

hers" shall be substituted; 
. . : r 5 :  . . I  . : 1. , r ; ; t , ; ;  : ) , j  , ..;; ' . .  

' . ,  
. :  !i;' 

. 5 .. : t .  
. ,  : 

(ii) the following proviso shall be inserted at  the end, 
namely: - 

8 %  

"Provided that three of the honorary ine'mbers shall be 
persons engaged or employed in the film industry."; 

(b) in sub-section (2)) for the words "shall receive such salary \ 

and allowances as may be determined by the Central Government, 
and the other members", the words 'fand,the other whole-time mem- 
bers shall receive such salaries and allowances as may be' determined 
by the Central Government and the honorary members" shall be 

, substituted. , . , % 

4, After .secltiqn 3;.:.f..the .principal Act, the fol~,o$ying~,sect~ops? shall be 
j j ' . . , ; ' .  , i .  , 

inserted, namely: - - .. . . . ,!:: _. 4 , . .  : 

1 ,  "3A. (1) For the pu'rpose of enabling the Board to efficiently dis- 
charge its fuhctions, and for the examination of films in different 
languages, under this Act, the Ccntral Government may appoint as 

; +,many assessors as i t  thinks fit for such regional .centres ah may be 
determined by that Government: 

" '  provided that not more than seven assessors shall be appointed 
in relation to films in any particular language. 

(2) The assessor? shall discharge such functions as are assigned 
to them by or under this Act and it shall be the duty of every assessor 

' 
to render such assistance to the Board on any matter in respect of 
the examination of any film as may be required by the7 Board. 

(3) The assessors shall not be entitled to .any salary, but shall 
receive such fees or allowances as may be prescribed. 

; / . , . .  ! , , 

(4)' At eich regional cbntrk, there shill be as &any regional 
officers ., I .. as . . the . Central. . Government . , ,  . may thi~l: fit t o  @ppoint'apd , . 
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' ,  rules made in this behalf may provide for the association of regional i officers in the examination of films. 

I 
I 

3B. (1) The Board may, by special or general order, constitute- Exa,min- 
ing Com- 

(a) an Examin~ng Committee for the examination under 
this Act of any film or class of films; and Revising 

Commit- 
(b) a Revising Committee, for reconsidering, where i t  is tees. 

necessary so to do under this Act, the recommendations of any 
Examining Committee, for or in relation to any film or any class 
of films. 

(2) Every Examining Committee shall consist of one whole-time 
member of the Board and two assessors, and the whole-time member 
shall be the Chairman of the Committee. 

(3) Every Revising Committee shall consist of- 

(a) the Chairman, one whole-time member, and one 
honorary member, of the Board; or 

(b) two whole-time members, and one honorary member, of . 
the Board, 

and the Chairman of the Board or, if he is not a member of the 
Committee, one of the whole-time members nominated by him, shall 
be the Chairman of the Committee.". 

5 1n section 4 of the principal Act,- 

(a) in sub-section (I) ,  for the words "after examining or hav- 
sing the film examined in the prescribed manner", the words "after 
the examination of the film as provided in this Act and the rules 
made thereunder" shall be substituted; 

Amend- 
ment of 
section 4. 

( b )  after sub-section (I) ,  the foll.owing sub-section shall be 
inserted, namely: - 

" (IA) Any person,< desiring to export any film for exhibition 
outside India, shall, in the prescribed manner, make an  applica- 
tion to the Board for a certificate in respect thereof and the 
Board may, after the examination (of the film as provided in this 
Act and the rules made th~reunder,- 

(i) sanctiol? the film as a film fit for exhibition outside 
India; or , 

(ii) direct the applicant to carry out such excisions or 
inodjfic.ations in the film as it thinks necessary, before sanc- 
tioning the film as a film fit for exhibition outside India; or 

(iii) refuse to sanction the film as a film fit for exhibi- 
tion outsjde India."; 

(c) in sub-section (2), after the word, brackets and figure 'sub- 
'section (1) ", the words, brackets, figures and letter "or under clause 
(ii) or clause (iii) of sub-section (1A)" shall be inserted. 



Insertion 6, After section 4 of the principal Act, the following section shall be 
of new inserted, namely : - 
section 4A. 
Examin- - "4A. (1) Every film in respect of which an application is made 
atioB of' " 

films by under section 4 shall be examined in the prescribed manner by the 

ExaMin: ' Examining Committee. 
ing Corn- 
.mittees. ' (2) The Examining Committee shall examine the film having 

regard to the principles for guidance in certifying films specified in 
under section 5B and make such recommendations to the Board 
it deems appropriate : 

Provided that if there is a difference of opinion amongst the 
'members of the Committee each member shall record separately his 
recommendations and the reasons therefor. 

(3) The recommendations of the Examining Committee or, as 
the case may 'be, the recommendations of each of the members of 
the Committee, shall be communicated in the prescribed manner to 
the Board and the Board shall, after making such further examina- 
tion of the film as it may deem necessary, pass such orders on the 
application as it deems fit under sections 4 and 5A: 

; I  

Provided that before passing such orders the Board shall refer 
the film for further examination to the Revising Committee- 

.<,!! ' 

(a) in a case where there is a difference of opinion between 
the Chairman of the Examining Committee and the other mem- 
bers thereof in respect of all or any of the recommendations; 

r ' L t . >  !.. 
; .  . 

(b) in any other case, if the applicant represents, when he 
is given an opportunity ' for representing his views under sub. 

'I section (2) of section 4, that the film shall be so referred.". 

Substitu- 
t b n  of 
new sec- 
tion for 
section 5, 

Further 
examinah 
tion by 
Revising 
Commit- 
tee. 

- :7. For section 5 of the principal Act, the following section shall be 
substituted, namely : - 

"5. (1) Where any film is referred to a Revising Comrrlittee 
' p d e r  sub-section (3) of section 4A, the Revising Committee shall 

examine the film in the prescribed manner having regard to the 
principles for guidance in certifying films specified in or under see- 
tion 5B and make its recommendations to the Board: 

Provided that if there is a difference of opinion amongst the 
members of the Committee each member shall record separately his 
recommendations and the reasons therefor;. 

'(2) The recommendations of the Revising Committee or, as the 
case may be, the recommendations of each of the members of the 
Coinmittec shall be com~nunicated in the prescribed manner to the 

' Board and the Board may pass such orders on the application as It 
deems Fjr under sections 4 and 5A.", 
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8. In section 5A of the priilciipal Act,- 
(a) in sub-section (I) ,  for the words "If, after examining a 

film or having it  examined in the manner provided in this Act,", the 
words, brackets and figures "If, after the examination, as provided 
in thls Act and the rules made thereunder, of a film in respect of 
which an application under sub-section (1) of section 4 has been 
made," shall be substituted; 

I (b )  after sub-section (I), the- following sub-section shall be 
inserted, namely: - , 

" (1A) If, after the examination, as provided in this Act 
and the rules made thereunder, of a film in respect of which an 
application under sub-section (1A) of section 4 has been made, 
the Board considers that the film is a film fit for exhibition out- 
side India, it shall grant to the person applying for a certificate 
in respect of the film, a certificate to that effect and shall cause 
the film to be so marked in the prescribed manner."; 

(c) in sub-section (3), for the words "under this section shall 
be valid throughout India lor a period of ten years.", the WOE~S, '  

brackets, figures and letter "under sub-section (1) shall be valid 
throughout India for a period of ten years and a certificate granted 
by the Board under sub-section (1A) in respect of a film shall be 
valid for purposes of export of the film for such period as may b,e 
prescribed." shall be substituted. 

9. In  section '5F o i  the principal Act,- 

(a) in sub-section (I),- 

(i) for the words "certified for public exhibition", the words 
"certified under this Act" shall be. substituted; 

(ii) after the words "against the interests of", the words 
"the sovereignty and integrity of India," shall be inserted; 
(b) after sub-section (I) ,  the following sub-section shall be 

inserted, namely: - 
"(1A) In particular and without prejudice to the generality 

of the provisions of sub-section ( I ) ,  a film shall not be certified 
as a film fit for exhibition outside India if, in the opinion of the 
authority competent to grant the certificate, the film or any part 
of i t  presents or is likely to present an erroneous, distorted or 
misleading image of the social, cultural or political institutions of 
India or any part thereof."; 

(c) in sub-section (2) ,- 
(i) for the word, brackets and figure "sub-section (I)", the 

words, brackets, figures and letter "sub-section (1) and sub- 
section (1A)" shall be substituted; 

(ii) after the words "public exhibition", the words' "or, as 
the case may be, exhibition outside India" shall be inserted. 

10. For section 5C of the principal Act, the following sections shall be 
substituted, namely: - 

'5C. (1) The Central Government shall, by notification in the 
Official Gazette, nominate twelve persons to serve, as hereinafter 
provided, as members of Appellate Tribunals. 

Amend- 
ment of 
section 5A. 

Amend. 
ment of 
section 5B. 

Substitu- 
tion of 
new sea- 
tions for 
section 
5C. 

Appellate 
Tribunals, 
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, . ,(2) Such nomination shall be made from persons- 

. , (i) who are familiar with the social, cultural or political 
institutions of India, or 

, 

8 - .  
(ii) who have special knowledge of the various regions of 

India, or 

, . .  (iii) who have special knowledge of films and their impact 
on society, or 

(iv) who have, for at  least ten years, held civil judioial posts 
or who have been .n practlce as advocates for at  least ten years 
or who have been members of the Central Legal Service (not 
below Grade 111) for at least three years. 

Explanation.-For the purpose of this sub-section, in  computing 
the period during which a person had been an advocate of a High 
Court, there shall be included any period during which the person 
has held judicial office after he became an advocate. 

(3) Every Appellate Tribunal shall consist of three members 
appointed by the Central Governrnerlt from among the persons 
nominated by i t  under sub-section (1). 

I 
(4) The ,Central Government shall, by notification in the Official 

I Gazette, designate any officer of Government to function as the 
Registrar of Appellate Tribunals. 

(5) The terms and conditions of service of the members of, and 
the procedure to be followed by, the Appellate Tribunals shall be 
such as may be prescribed. 

Appeals. 
5D. (1) Any person who applies for a certificate in respect of 

a film and who is aggrieved by an order of the Board- 

(a) refusing to grant the certificate, or 

(b) granting only an " A  certificate, or 

(c) directing the applicant to carry out any excisions or 
modifications, 

may, within thirty days from the date of such order, lodge an appeal 
- with the Registrar of Appellate Tribunals appointed under sub-sec- 

tion (4) of section 5C. 

(2) The Central Government shall, as soon as rnay be upon 
receipt of information of the lodging of any appeal, constitute an 
Appellate Tribunal as specified in sub-section (3) of section 5C., 

(3) The Appellate Tribunal shall, after such inquiry into the 
matter as it considers necessary, and after giving the appellant an 
opportunity for representing his views in thc matter, make such 
order in  relation thereto as it thinks fit and the Board shall dispose 
of the matter in conlormMity, with such order,'. 

- ,  
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I 
2 ,  -uit a ,;L- 51%. In section 8 of the principal Act,- 

+ , **%qiIsn 
m?~h~Rd tse (a) in sub-section ( I ) ,  for the words "pending before, or has 

/ .Been decided by, the Board,", the words and brackets "pendipg 
before the Ehamining Committee o r  the Revising Committee or the 
Board, or has been decided by the Board (but not including any , 

proceeding in respect of any matter which is pending before .or has*, 1 , I'1 1 

been decided by an Appellate Tribunal) ," shall be substituted; A ;  ~3% 

/ 

r r , J ,  . (b) in sub-sectibn (2) ,- 
' > 

(i) for the wwds "by notification", the words "by order 
published" shall be substituted; 

(ii) in clause ( a ) ,  after the words "any part of ~ndia", the 
wards "or, as the case may be, an uncertifi'ed film for exhibition 
outside India, whether generally or in any particular country 
or countries outside India" shall be inserted; 

(iii) in clause ( c ) ,  after the words "th'e exhibition", the 
wok& "or, as the case may be, export for exhibition" shall be 

. . , I  

iriserted; 
I .  

I (IC) after sub-section (4), the following sub-sections s$all be 
insmted, namely: - 

" (5) The Central Government may, if satisfied in relatibh , 

to any film in respect of which an order has been made by an 
' 

JI!.~' t 

Appellate Tribunal under section 5 D  that i t  is necessary so to ,re , 
do in the interests of- . > .  A 

\ \  ''>rA: ? 

(i) the sovereignty and integrity of India; or , : $ ? s , ~ ? , , t  

(ii) the security of the State; or 
I 

, I 
A !  . I , . .  

(Ei) friendly relations with foreign States; or ,, , , , , ., 1 1 .  J. 

(iv) public order or decency or morality, 
h L I  -. . ': I \ !  1 ,'i3& 

make such inquiry into the matter as it considers necessary; andJ- 
piss such order in relation thereto as it thinks fit, and the' Bdhrd' 
shall thereupon dispose of the matter in conformity with Such 
order: 

' 1 .  1: 

Provided that no such order shall be made prejudicially 5 '  

affecting any person to whom a certificate has been granted 
2 r u t  S *  

except after giving him an oppartunity for representing his 
views in the matter: 

1 Provided further 'that nothing in this sub-section .shall re- 
quire the Central Government to disclose any fact which it con- 

- siders to be against public interest to disclose. 

(6) The pro@ions of sub-sections (2) to (4) of this section 
shall, so far as may be, apply also in relation to every film in 
respect of which the Central Government may exeicise powers 
under sub-section (5) .". 

1,2. I n  section 6.A of the principal Act, for the words "distributor or 
exhibitor", at both the places where they occur, the words "distributor, A ~ ~ ~ , . J -  
exhibitor or exporter" shall be substituted. ment of 

29 Law-58. 
gectlan 6A. 



Miend- 
ino,rljby"! 13. In section 7' of the principal Act, ;>@, : 5ub.-section @I;,! .a.tter Jaq.s,e 

(a), the following clause shall be inserted, namely:-- 
5ect~&Pi?rz; ( < .  . '  . . .. . , .. . * <.!:>; ! .:.::,;, . .,. 

- 
",(da) enp&is or atternits, to :exp~r$. any film which is: nat- ier-  

;, f, i ! >,? ; .. .. . , : . * , . .  

. I .  .tified~'bp , . .  :the ~ & : a r d  as a f i b  fit: . .. for exhibition .out'sid.e:i~ndia, - or", ~ 

Amend- In sectioh 7A dfcthe principal Ac@ after sub~section (IL), the'fi3llow- 
merit ingL4ub\-se~tion, shall be Tnserted, nam'ely: - I ,  

aection 7A. . . 
" ( IA)  Where any film which is not certified by the Board as a 

film fit for exhibition, outside India is attempted to be exportk'd, any 
police offic& .may. in pursuance of an order madk in1 this: behalf by 
the District Magistrate or any magistrate of1 the First Class em- 
powered in this behalf by the District Magi~trate, enter any place in 

"'whibh he has rkason to believe that the film is kept, search it  and 
s%ik6~ the film.": 

Amend- 15. In section 7C df tNe princiijal Act,- 
merit of 
section 7C. (i) afterithe t o r d  "~oarkl", the words "or an ApPellatle Tribu- 

nal';' &hall1 be iiiiertea; 4 

.(ii) for the word "person", the mords "person or authority" shall 
be :s'%bLtiti;tk'd. 

, - 

16. In section TD of the principal Act, the words "or of any advisory 
pan&l" and the words "or panel, as the case may be" shall bk omitted. 

i ,  

Amend- 
ment of 
sectioil 
7D. 

Amend- 
ment of 
section 7E. 

Amend- 
ment of 

section 7F. 

1 + 

17. In section 7E of the principal Act, for t h e ' ~ r d s - " a n d  df ahy ad- 
visory panel", the words "and ,of every Appellate Tribunal and all as- 
sessors" shall be substituted. 

, L %  t :  

18. In section 7F of the principal Act, for the words "~dvisory panel 
or any officek or  m6inbk-r of tgd C'entrhi C!ovet~~rilii?t, B'd&d or advisory 
panel, as the case may be,", the words "any Examining Committee, any 
Revising Committee, any Appellate Tribunal or the Registrar of Appel- 
lata,Tribunals or any other officer of the Central Government or any 
mapbar of - the Board or of any A,ppellate Tribunal or an assessor," shall 
be .substituted. t 

Amead- 19. In section 8 of the principal Act, in sub-section (2) ,- , 

ment of 
section 8. (h)l' ih clause (a), after the words "the number ~ f ' ~ e r s o n s  who 

miy  constitute the Board", the words ", the terms and conditibns of 
service (other than salary and allowances) of the Chairinan and 
other whole-time members of the Board, the allowances or fees and 
other terms and condition5 of service of the honorary members of 
the Board'' shall be inserted; 

(b) after clause (a), the following clauses shall be inserted, 
namely: - d 

'"(ha) the functions of, the fees or allowances payable to, and 
the other-terms and conditions of service of, assessors; 

(ab) the procedure of Examining Committees and Revising 
Comkittees for examining films and making recommendati&s ' 
tb the Board and all matters ancillary thereto; 

- - 7  



I : I:(@) 2 the hrms and ,aond?tions~o$ service of persons appmnd 
as members of ,any Appellate Tribumal~"; 

;,:. . : . .  , . ..; : .k). ,in . ~lqyse.,.~fb.) , the wprds '!as. .:sui&+l.e; for .:pqb?ic sxhibition" 
, : : .$hall ke ' ~mit ted;  . , ,. , . . . 

( d )  in clause ( e ) ,  f o r t h e  words "may be preferred!'; the;"'words 1 
,., ''may be lodged, a n d  the .~r .oc .~dure .  which may .be foll9,wed for _the 1 '"d.idisp~~al bf adpeals" shall be 'sbbstit6ted; I 
I ,  . . ,  . ;i.: ,,< ;<  .. 

(6) :)::after .relause. :(Q), the  :following iolause &ail: '.be- .-inserted, 
namely: - Q ,- jf mf+ d Q , PI - 

! , .  : ' . ' i , ' . . ? ;  , . <  . .  
. . . ,  ~ . :. !. .: . . \'.;.;. . .  ' .  

. . .  
<<  

j ' . -@,I . the time :with& which: irmy.-act ,.or'. thiqg::., .. . .(.inc1uUdiagi.the ~ ,...% 

. . , . .. !examinati.on sf :any :film ,and .the+ id.i~pq~al,  of. any 5~ . . :  . .  . . , 
.shall ordinarily be done under this Act, by thg +~a,:qd.,.. ~ r ' .  

i . .. 

I Examining Committees or Revising committees or the central 
: . : 

I . . . . : . 'ao~&nment,: Qr. -App~ll.ate ? :~buns l ;  ar. other: ~ f f i ~ . e x ~ ;  j a .u tbqi~  
. . ' . 1 . lti.ml . .. under, tF&is Act;?.',. : : , .: .. . . . i : . :  

/ +  : 
- e <  . . . . . . .  

. . 
"l i 

W . I ~  section 9 of the principal Act, for the words ''exhibition .fiqsqyT 
' 

ment of -: 1 film", the words "exhibition or export of anyfilm" Sliall be substituted. 
3ecHon9. . . 

... . 
< .  a . . . .. 

. . 'a; ' . ( J ~ F L I ~ ~ &  provisions of .the pri&ipal: :Act, . as: am&&.. by'; this-.; ~A8t;:j.r Special 
<, . 

(t,$ $'ihbi6,al Act as, so a m e ~ d e d : ~ b e i ~ ~ ~ & x e a f t e r .  ih';,.$Flgis&fibn @6$,+e&Liy provision . 
. . . , . . 

to -as<jtlikj .ih.el;&ed Act),, shall; appl+ tb applic5t,yijfis :.in;.,:+es-. : as to 
, 

. . I ,  pecC.& fEl:&i .hh.akr\o the boar& dnder sub-secfibfi , (3)  :se;ti6~.j4 Gf pending 
cases. 

principal Act and pending immediately before the commencement of this. 
. . 

Act, sub j~c t  to th,e following provisions, namely: - 
, 

(a)  The Board may take action under clause (i), clause (ii), 
clause (iii), or, as the .case may be, clause (iv) of the said sub- 

I section (1) in respect of any such film whqre, before such commen- 
cement, the Bqard,- 

(i) has examined the film; or 

(ii) had the film examined by a revising committee referred 
to in rule 25 of the Cinematograph (Censorship) Rules, 1958; or 

! '  (iii) had the film examined by an examining committee re- 
ferred to in rule 23 of the said rules and neither the applicant 
makes a request for the reference, for further examination, of 
the film to a revising committee withih the time allowed under 
the principal Act nor the Board considers it necessary to make 
such a reference. 

('b) The Board shall refer such film for further examination to a 
Revising Committee constituted under the amended Act where, 
before such commencement,- 

(i) the film had been examined by an examining committee, 
referred to in the said rule 23, and either the applicant makes a 
request for the reference, for examination, of the film to a Re- 
vising aommittee within the time allowed under the principal 
Act or the Board consi'ders it necessary to make such a reference; 

. . (ii). the film has been referred to a revising committee under 

1 
.1 .. ( ,  

tkie said rule 25 and the revising coqqj t teg  h4q ?at, ~ompletgg *. . 
2%; thê . ~sarninatiss nf th?' fib, , : 
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(c) The Board shill r natioq of such film to an 
~e&xa.wi~nbg~;Gi~~itt~e\~ :con&i&ut& ';und&.:~.the. :h.mefidedi.- Act where, 

bef6re' such co&rnencement;- ., .. 

,.i !i;. . : ? .  c. 
b.. ,i,3.:. I :';r$! 

!' , : v , > ; , ;  . . . . . . .  

f . 1  
t . f (i>lttl;e film has not been examined by the Board or referred 

for examination' to an examining committee referred to in k l e  - 

23-of the said rules; or 

' 1  (3) the film has been referred for examination to an 
examining ~ornrnitte~cl referred to in the said rule 23, but such 
committee has nat completed the examination of the film. 

Explanation.-For the purpose of this sub-section, an examining comb 
mittee or a revising committee shall be deemed to have examined a film 
when it has sent the record of its examination of the film 'to the Chair- 
man oft-'the 'Board. \ 

' - r 
d 

(2)I~All appeals under the principal {Act, pending with the .Central 
Government immediately before the commencement of this Act, shall be 
dealt with in . ,  accordance . with the provisions of section 5D of *he Amend- . . 

. . . . . .  . . . .  ed:Act,.' ,,:, ' . < ,  , :. 
. . 

. . . .  . . . . f,;:; 
_ I  8 %  

' . . ,  , : . >  : . , .  . : . .  ! . . .  
, u 

. . . . . .  , ; j ': .,,.:, 
! !. : ; 

(3)  he Central Gbvernment shall exercise its revisianal powers ' in 
reggect::?~f agy q t $ e , r .  which is pending .befo~e it, the! Board or any  ,authp 
rity:+.p:nr$er .the .pri~@gal Act i?edi$tely befor:e .tbe ' co&encemgyt ' sfi ,) ' , 

this,.Act,, or ,vh$h has been decided by t h y  '~oard . .  . . . *  before su& , . , , . . ) . .  .comrnen't$i- , . . ! .  : ~ .': 

nleat, in aceordance with the  pr6.visions . . of . ~ .  skct'ioQ ,6:0f th,e.Amq.nded.?A~t,:.,i 
. *, . .- 
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